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Dated: This the 0 !f ~ day of August 2005 . 

ORIGINAL APPLICA~ION No. 625 of 2003. 

Bon'ble Mr. D . R. Tiwa.ri, M cber (A) 
Bon'ble Mr. lt.B . S. Rajan, }I nber (J) 

R&SKRVBD 

1. Dr . P.K . Mishra , S/o late K . ~. ~ishra, 

Posted as Sr . Divisional !"·!edical o:-ficer, 
Indian Rail~ay Cancer 1ns~i~ute6 
NER •Ja ranasi . 

2 . Jr . La:atendu Sarangi , S/o Sri N. K. Sa=ang~, 
Posted as Sr . Jivisional i<!edica! o :ficer, 
Indian Railway Cancer Inst~cu~e , 

NE:R Varanasi . 

3. Or . S . C. Agarwa:, S/o Sri R. S . rigar~al , 

Sr . D~visional Medical o:fice=, 
Posted at L . N . . ~ . Hospi stal , 
.:c:~ Gora khpur . 

~ - Dr . S . K. Agarwal , S/o Sri R. S. Agar~21, 
Sr . Divisional .1~edical Officer, 
Post.ed at L .~? . ~~ . Hospistal, 
... ,-=> G ,_.., 
:c.!:.. . ::0ra~.uou= . 

:l . Dr . t·S. K . Budlakoti , S/o Late G. D. Budla;cot::.. , 
Sr . Divisional Medical Officer, 
::> - • - - ... ~" _ os _ea a... _ •.•• ~· .. . Hospi s!:a:.., 
~JE.R Go.ra!-.hpur. 

6 . Dr . J . P . Gupta , S/o Late R. R. Gupta, 
S= . Di-:r;sional ~1edical Officer, 
?os~ed ac ~-~ - ~ - Hospista: , 
:sa Gora khpur. 

7 . Dr . S . C . Va~sh , S/o Sri B. R. Va;sh , 
S~ . Jivisional ~edical Office~, 
?osted at L • . : • ~ . Hospistal , 

a. 

NEa Gorakhpur. 

Or. ~.nand Tandon , S/o Late B. S.L. 
Sr . 0;·1isior:al t·~edical Of.:icer , 
Post:.ed at L . ~,;.r.~. Hospista!. , 
N£R Gorakhour . 

~ . 
iancon, 

9 . Dr . K.S . Panqt:i , S/o Sri B. S . Pangti, 
Sr . Di 7isional f~edical Officer, 
Posted at Indian Railway Hosoital , 

~ 

'
7 t:'R V . 

•• .,J aranasi. • 
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10 . Dr. T.P . Srivastava, S/o Late Babban Lal, 
Sr . Divisional Medical Officer , 
Posted at Indian Railway Hospital, 
NER Varanasi. 

. ....... .Applicants . 

By Adv: Sri s . Agarwal & Sri S . K. Mishra 

V E R S U S 

1 . Union of India through the Secretary, 
Ministry of Railways, 
NEW DELHI. 

2. The D.G.* (R .H .S.} Railway Board , New Delhi, 
Through it's Chairman. 

3. The Chairman, 
Railway Board, Rail Bhawan, 
NEW DELHI. 

4. The Member Staff, 
Railway Board, Rail Bhawan, 
NEW DELHI. 

5. Dr. Jasveer Singh, Sr. D.M . O. 
Norther Railway Central Hospital, 
Basant Lane, 
NEW DELHI . 

6. Dr . Amrish Gupta , 
Dy. Chief Medical Director , 
Room No. 105, Annexe-II, Baroda House, 
NEW DELHI. 

[Respondent No. 5 & 6 are implemented vide 
order dated 16.3.2005) 

......... Respondents . 

By Adv: Sri P. Mathur, Sri Lalji Sinha, 
Sri P.P. Khurana & Sri R. Verma 

ORDER 

By K.B.S. Rajan, Member (J) 

The short but pregnant question of law i nvolved 

in this OA is whether the applicants' claim for 

extension of the order dated 21.3.2001 read with 

18.10.2001 in OA No. 2232 of 1998 of the Principal 

Bench of the Tribunal is legally sustainable. 

2. A brief narration of facts with terse 

sufficiency is essential at this juncture. 

• 
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3. In the Railways, in Medical Services, the 

h;erar c bical structure is as under : 

SI Designation Qual ' n for Scale of Mode of 
No DR oay recruitment , 

AO~O MBBS 2200-4000 Direct -. 
2 . OMO MBBS + MS 3000-4 500 a) By DR 

with 3 b) by 
years exp . Promotion 

of ADMO's 
with 4 
years 
service 
under time 
bound 
promotion. 

3 . Sr. OXO/MS NA 3700- 5000 a) 10 yrs 
combined 
service as . 
1\DMO and 

' 

OMO 
b) 6 yrs of 
service for 
Direct 
Recruit 
DMOs . 

~ . Sr . D~O/MS (NFSG) NA 4500- 5700 By 
Promotion 

J• Chief t1edical NA 5900- 6700 By 
Direccor/Medical Promotion 

Director 

4 . In the Central Health Services of Govt . of 

India , there is a hierarchical s tructure of Medical 

Officers comparable to the above structure. 

However, there were certain a nomalies in the scale 

of pay, for removi ng which, the Central Govt . 

constituted a committee in 1990 known as "TIKKU 

COM:t.fITTEE" whic h made recommendation in 1991 for two 

time bound promotions to Doctors who were recruited 

in the junior scale of different sub cadres under 

the Central Health Scheme. By letter dated 14th 

November , 1991 , the Ministry of Heal th advised the 

11inistry of Railways to process proposals for 

restructuring the cadre and for providing greater 

avenues of promotion • in the light of the decision 

taken for the Central Health Service Cadre with the 

---~--.-~--
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Government . Such advice on the part of the Ministry 

of Health was considered by the Ministry of Railways 

and a decision had been taken to grant two time 

bound promotions to Assistant Divisional Medical 

Officers (Junior Scale) which was the first level in 

the Ministry of Railway Medical Service, in the year 

1996 , the relevant promotion whereof is in the 
• 

following terms : -

"2. For this purpose, all the sanctioned 

posts in Jr . Scale (Rs . 2200-4000) , Sr. 

Scale (Rs . 3000-4500) and Jr. Grade (Rs. 

3700-5000) will be considered together to 

form a combined strength and the posts 

~vill be interchangeable between Jr . 

Scales, Sr . Scale and JA Grade . In so 

doing, however, the total number of Jr . 

Scale, Sr. Scale and JA Grade posts put 

together will not exceed the total number 

of the sanctioned posts. 

3 . Accordingly, sanction of the Ministry 

of Railways is hereby accorded to che 

following: 

i. An Assistant Divisional Medical 

Officer (a Jr . Scale Officer of 

IRf.1S) may be promoted upto JAG 

(Rs . 3700-5000) after completion 

of ten (10) years of service of 

which at last two years of 

regular service must have been 

rendered in Sr. Scale . The 

promotion will be accorded on che 

basis of seniority-cum-

sui tabili ty subject to the 

rejection of the unfit . The 

promotion will be personal to the 

officer without linkage to 

vacancies . 

• 
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ii. All the posts in the Junior 

Scale, Senior Scale and JA Grade 

may be considered together to 

form a combined strength and the 

posts may be inter-changed 

depending upon the number of 

officers eligible to be 

promoted." 

Certain DMOs (Dr . Jasveer Singh and others) who 

were directly recruited in the said post in the 

scale of pay of 3000-4 500, observed the following 

anomalies subsisting in the wake of acceptance of 

Tikku Committee recommendations : -

a . ADM Os (pay scale Rs 2200-4000)who 

have only MBBS as their 

qualifications have two time bound 

promotions one as DMOs (pay scale Rs. 

3000-4500) and the other as Sr . DMOs 

(pay scale Rs . 3500-5000) 

b . DMOs (Pay scale Rs. 3000-4500) who 

have qualifications of MBBS + MS + 

three 
. 

service directly years 

recruited, have only one time bound 

promotion as Sr. DMO (pay scale Rs . 

3700-5000) 

6. These medical officers moved the Principal 

Bench of the CAT , by filing OA 2238 of 1998. It is 

pertinent to note here that · in the said OA apart 

from the official respondents, certain ADM Os 

promoted as DMOs were also included as private 

respondents , since in the event of the OA being 

allowed, their sen iority might be affect ed . The 

respondents contested the OA, as also the 

• 
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official respondents. The prayer in the said OA is 

as under :-

i. Direct the respondents to consider the 

applicants for being given tow time 

bound promotions keeping in view their 

status as specialists and to place 

them in the pay scales of Rs. 4500-

5700 on the completion of eight years 

of service w.e.f. March, 1997; 

ii. Quash and set aside the seniority list 

dated i4 . 10.1994 stipulating that the 

31 DMO' s who were directly recruited 

be assigned seniority on the basis of 

batch date of joining • • viz-a-viz the 

batch date of promotion of promo tee 

DMO's on the completion 
' 

on the 

completion of their 5 years regular 

service as ADMO's. 

iii. Accord due and correct seniority to 

the applicant in the seniority list 

above the General Duty Medical 

Officers after giving the pay scale of 

Rs. 4500-5700 to the applicants; 
. 

iv. Pas any other or further order (s) as 

may be deemed fit and proper by this 

Tribunal in the light of facts and 

circumstances of the case. 

7. The Tribunal Partly allowed the OA vide order 

dated 21.3.2001 which inter-alia reads as under:-

"15. However, we find no logic in · the 

contention of the respondents when 

they say that those ADMOs, 

lesser qualifications than 

with 

the 

applicants, who joined service in the 

scale of Rs. 2200-4000 and promoted 

as DMOs, 

applicants, 

were equated with the 

who possess higher 

qualifications than the promo tees at 

time of initial appointment 

through direct recruitment as DMOs in 

• 

' -
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i~ the inLer-se-se!!iocity lisr of 

i 99.;. 

pro:=ctio:'l prospect;s t:o t:E:e grade of 

Rs. 3700-5000 Rs. 510{)-51!JC 

considered ci?e case of t:he applioa~ts 

for pro ocion as sec_~, Obi.·io!.Jsly - 1:=s 

Jias not been do:Je by t.faE:i:i for 

D:·r~ -------:s. 
-=i?e course of ::1:. e a~e.11ts, tle 

.nas also suroitced 

ap_r:; 1 i c.a.J.-Y :..s are S r;;:;>....,.,.,,, a - 1 ,.., ...,... «o,...q.o,: ~'--.! r.,_ ____ '==' 

oresent past. 
- -

~n~~ 
-·~-

.1S to grant sing.!..e 

pay scale 0£ Rs . 4500-5700 ~.e.£. 

~!Erci:, .1 .. = .. co=;Jle::..;on 

r i qi::rc yec:rs ser<JJ..ce ~;i tne grace a= 

Rs . 3000-45(;0 . c.his 

30'::..ifi ed OJ:l 1~. 7. J9 .i.n 

r..be essentlial all aualificar:.'ions .far 

.... ~ !....&.: €"- posrr 0£ :»~O/G:{O is presse~ i::Eci a:s 

under. 

(~ ii) Aicleasc 

responsible posir.ion co:icer11sd wit~ 

special ;:.y Fr-:r-_....,._ 

degree holders and 5 years aork in a 

responsible posicion -..r-ir-,,. __ _ 
specialt:y fo:: pos't 

1iplc:::ia holders. 

tile of t:be 

Co=.::Jittee ;~ . Il.91, 

essential qva li f ica t:icn For 

recrui tr:enr. as Specialis t Grade TT 

OfFi.cers (Rs . 3000-5000} sk2ll, int:.e.r 

alia, be a post: g::ad!!ate degree ,.-:.ct. 

?.tears afce-r 

-
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obtaining the post graduate degree, 

or post graduate diploma with five 

years experience after obtaining the 

post graduate diploma; thereafter 

they shall be promoted to the scale 

of Rs. 3700-5000 on completion of 2 

years of service in the scale of Rs. 

3000-5000, subject to seniority-cum­

fi tness. 

17. Since the essential qualifications of 

the Tikku Committee and that of the 

DMO/SMOs (applicants herein) are the 

same, it would be in the interest of 

justice, equity and fair-play if the 

request of the applicants for grant 

of time-bound promotions and pay 

scale of Rs . 4500-5700 is considered 

by the respondents . It is an 

admitted position that the applicants 

r,1ere recruited in that pay scale of 

Rs . 3000-4500, and that they have put 

in long years of service thereafter, 

they deserves to be considered for 

the grant of the scale of Rs. 4500-

5700 in accordance 

recruitment rules 

with 

and 

the 

other 

instructions on the subject, if they 

are otherwise found fit for the same. 

We direct the respondents to do so . 

This shall be done within a period of 

four months from the date of receipt 

of copy of this order." 

8 . As there was no compliance of the aforesaid 

orders of the Tribunal , a CCP was filed and the 

Tribunal passed the following order on 18.10.2001:-

4. "On the other hand Sri E.X. Joseph, 

learned Sr. counsel • for the appearing 
• 

respondents refers to paragraphs 13, 

& 17 of the order of the Tribunal 

and states that as the Tribunal had 

• 
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indicated that the case 

applicants be considered 

grant of the scale of Rs . 

of the 

for the 

4500-5700 

in accordance with the recruitments 

rules and other instructions on the 

subject if they are otherwise found 

fit for the same, the respondents 

would consider their case, in their 

turn in keeping with their seniority 

position . Presently they do not get 

covent two the benefit and 

accordingly the applicants have also 

been advised. In this connection, 

they also referred to the letter 

issued by the Joint Director, 

Establishment to one of the 

appl i cants . 

We do not agree with this 

understanding or inte rpretation 

adopted by the respondents . The 

order of the Tribunal very 

speci fically stated that the 

applicants who have been initially 

recruited in the scale of Rs . 3000-

4500 and who have put in l ong years 

of service deserved the post of a 

higher scale when it is a question of 

time bound promotion . Which is a 

measure for saturation removal . Once 

the individual concerned have 

completed the requisite period, they 

are entitled for consideration for 

the grant of the same, if they are 

not otherwise found unfit . That is 

only interpretation which can be 

placed in the order of the Tribunal 

in the order of the Tribunal . Even 

t he fact that in the Tribunal ' s 

order, the request by the applicants 

for alteration of seniority made by 

the applicants earlier has been 

does not alter this 

• 
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position . That being the case, 

persons if any who have equally 

completed the period, but are seniors 

to the applicants would also get the 

benefit without prejudice to the case 

of the applicants . " 

9 . Against the order dated 21 . 3 . 2001 , the official 

respondents have filed Civil Writ Petition No . 6980 

of 2001 before the Hon ' ble High Court of Delhi and 

the same was , vi de detailed judgment dated 

29 . 8 . 2002 , dismissed . SLP filed by the Govt . 

against the said judgment dated 29 . 8.2002 is pending 

before the Apex Court . 

10 . The order dated 21 . 3 . 2001 read with 18 . 10 . 2001 

was implemented vide order dated 28 . 3 . 2003 where all 

the 19 directly recruited rn-sos in the pay scale o; 

Rs . 3000- 4500 and granted the first time bound 

promotion had been granted the second t:ime bound 

promotion after completion of the requisite years of 

service and placed in the NFSG grade . 

11 . The applicants in the present OA were recruited 

as ADMOs in scale of Rs. 2200- 4000 and t.hey have 

been afforded two time bound p r omotions as per the 

Tikku Committee recommendations , one after 4 years 

of their entry and the other after 10 years of their 

entry . Thus after the two time bound promotions 

their pay scale was at Rs . 3700-5000 . 

12 . The above applicants having felt that the 19 

recruited DMOs are promoted to the post as 

• 
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SOMO/MS in the NFSG scale under the second time 

bound p romotion which has not been extended to them . 

As such they have penned a uepresentation on 

3.3 . 2003 and requested for the following :-

i . All the IRMS Officers , who are senior 

to above 19 directly recruited DMOs, 

promoted to selection grade vide 

Railway Board' s promotion order no . 

E(O)III-2003/ PM/28 dated 28 . 2 . 2003, 

be immediately placed in selection 

grade above them . 

ii . It may also be clarified that such 

placement in NFSG will not make any 

change 

list . 

' in the existing seniority 
• 

Future promotions to SAG and 

higher grades will be made only on 

the basis of existing seniority list . 

13 . The above representation was rejected by the 

officia l respondents on 28 . 10 . 2003 . This OA is 

against the aforesaid rejectio~ order and for a 

mandamus vide para 8 of the OA which reads as 

under :-

"1 . To issue mandamus directing the 

respondents to allow time bound 

promotion and the pay scale to the 

applicants in the light of the orders 

issued by the Principal Bench of the 

Tribunal on 26 . 3 . 2001 passed by 

Principal Bench of the Tribunal in OA 

No . 2232 of 1998 Jasveer Singh and 

others Vs . Union of India & Others 

with all con sequen tial benefits . 

2 . To issue a mandamus directing the 

• 

r espondent No . 

representation 

2 

of 

to decide the 

the applicants 

dated 3 . 3 . 2003 (Annexure 6) within 

• 
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such ti;;ie as this Tribunal may deem 

fit and proper in the cir cumstances 

of the case by a speaking and 

reasoned order and to grant time 

bound proootion and pay scale to the 

applicants in the light of orders 

issued by the Principal Bench of 

Tribunal in OA No . 2232 of 1998 

Jasveer Singh and others Vs . Union of 

India and others . 

2(a) . To quash the order dated 28 . 10 . 2003 

passed by the respondent No . 2 on the 

representation of the applicants and 

to direct the respondents to grant 

time bound promotion and pay scale to 

the applicants in the light of the 

orders issued by the Principal Bench 

of the Tribunal in OA ~lo . 2232/1998 

Jasveer Singh and others Vs . Union of 

India and others. 

1~ . The respondents have filed a short reply . ~hen 

the case came up for consideration, a question was 

raised as to what: would be ~he ef feet of the ot:t 

come of SLP pending in the Hon ' ble Supreme Court , 

should t.his OA be decided prior to the decisio:i ; n 

SLP . The Tribunal held vide order dated 17 . 11 . 2004 

that decision of this OA shall be subject to the out 

come of the SLP. The Tribunal in the said order 

converged the issue in this OA as under :-

"The only 

consideration is 

question 

whether 

that requires 

in 'Jiew of the 

clarificatory order issued by the 

Principal Bench the applicants herein are 

also entitled for time bound promotion." 
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15 - . Some of the direct recruit DMOs (applicants in 

OA 2238 of 1998 ) had filed MA No . 5491 of 2004 

~raying for impleadment as respondents, which was 

a:lowed vide order dated 16 . 3 . 2005 . 

:6 . Arguments were advanced on both the sides . 

:.earned counsel appearing for the respondents 

st:b::ri.tted that: non extension of the benefit of the 

judgment dated 21. 3. 2001 as NFSG would result in 

se~ior not being promoted while junior has been 

prc:::;oted . He has taken us through the seniority 

lis!: and t:he pro~otion order to substantiate his 

contention. It has also been contended that indeed, 

o=der da~ed 18 . :0 . 2001 provides for seniors also ~o 

be considered for NFSG and since the applicants are 

seniors to so:ne of the directly recruited D~~Os ·..:ho 

were pro~oted to the level o= NFSG, the applicants 

sto~ld a~so be promo~ed. 

:1 . The learned senior advocate for the private 

respondents succinctly brought out. the ent:.ire 

h'i s~ory of the case and stated that the followings 

are 7ital points to be kept in view:-

a . iihereas the applicants in Dr. Jasveer 

Singh' s case (OA 2238/98) were direc~ly 

recruited to the post of DMOs , the 

applicants in the present OA were recru i :.ed 

only as AOMOs . 

b . Whereas the qualification for DMOs is f·IBBS 

•,,1 ith t1S and three years experience , in the 

case of the applicants in the present OA 

MBBS is the requisite qualification . 
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c. The necessity to file OA 2238/98 arose since 

the ADMOs were afforded two time bound 

promotions whereas for the DMOs (direct 

recruits), there was only one time bound 

promotion. It was only to equate the number 

of time bound promotions both for ADMOs and 

DMOs that the second time bound promotion 

for DMOs (direct recruits) was allowed. As 

such , if the OA is allowed it would create 

the very same anomaly { i.e. more number of 

time bound promotions to ADMO and less to 

DMOs) 

d. As regards the clarificatory order dated 18-

10-2001, all that the Tribunal meant was 

that the second time bound promotion be not 

restricted only to the applicants before the 

Tribunal but should be made available to 

other similarly situated seniors as well. 

In other words all d irectly recruited DMOs 

on completion of requisite years of service 

as senior OMO/MS should be afforded the NFSG 

scale . And it was in pursuance of the said 

order that NFSG was made available to 19 Sr . 

DMOs/MS , while the number of applicants in 

the OA before the Principal Bench was only 

fifteen. Thus the applicants not being 

directly recruited DMOs are not eligible for 

the aforesaid time bound promotion and as 

such the ·benefit of order dated 21. 3 . 2001 

cannot be extended to them. 

• 

' 
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18. The learned counsel for official respondents / 

also made his s ubmissions and by and l arge he had 

adopted the arguments of the learned senior advocate 

representing the private respondents . 

19 . We have given our anxious consideration to the 

case . The admitted position is that the applicants 

had joined the service as Asst . Divisional Medical 

Officers in the scale of Rs 2200 - 4000 and the 

minimum qualifications required for recruitment to 

the said post is M. B. B. S . In contradistinction to 

the above , applicants in Jasveer Singh ' s case were 

directly recruited Divisional Medical Officers in 

the scale of Rs 3,000 - 4 , 500 and that the· minimum 

qualification for the said post is M. B. B. S. followed 

by M. S. coupled with three years experience . Thus , 

at the very inception stage itself there has been a 

marked difference in qualifications. The two sets 

of Direct Recruits are thus i n t wo different c l asses 

and the same cannot be obliterated just because both 

of them attain the J . A. G. level of Senior 

DMOs/M . S. at a later stage . And , it is settled 

law that Educational qualifications have been 

recognized by the Apex Court as a safe criterion for 

determining t he validity of classi fication , vide the 

Constitution Bench Judgment in the case of State 0£ 

J&K v. Tril.oki Nath Xhosa, (1974) 1 SCC 19, (para 

35) . 

20 . Secondly, in Jasveer Singh ' s case , t he main 

ground for allowing the second time bound promotion 

was on account of the fact that the ADMOs are 

• 
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afforded two ti·m b d e oun promotions whereas the 

directly recruited DMOs got only one and as such 

this anomaly had been removed by grant of the second 

time bound promotion to the direct Recruit DMOs. If 

the contention of the Applicants in this OA • 15 

accepted and they are given the third time bound 

promotion to the grade of NFSG, it would only bring 

back the very same anomaly of they having more time 

bound promotions than the directly recruited DMOs. 

21. Another contention taken by the counsel for 

the applicants is that the order dated 18-10-2001 

passed by the Principal Bench states, "persons if 

any, who have equally completed the period who are 

seniors to the applicants would also get the benefit 

without prejudice to the case of the applicants" 

This, argues the counsel for the applicants clearly 

means that all those who are senior to the 

applicants should also derive the benefit of the 

order dated 21-03-2001. We are unable to agree. 

The observation of the Tribunal as extracted above, 

cannot be read isolation. It has to be co-

related with the earlier observation of the 

Tribunal, which deals with the basic eligibility 

criterion for the second Time Bound Promotion at the 

NFSG level. The same reads, "The order of the 

Tribunal very specifically stated that the 

applicants who have been originally recruited in the 

scale of Rs 3,000 - 4,500/- and who have put in long 

years of service deserved the post of a higher scale 

when it is a question of time bound promotion, which 

is the measure for saturation removal. Once the 

• 

-
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individuals concerned h 
ave completed the raqui8i 

period, they are entitled for consideration for th• 

grant of the same if they are not otherwise found 

unfit. That is the only interpretation which can be 

placed in the order of the Tribunal." (Emphasis 

supplied). This, when read with the judgment 

dated 21-03-2001 wherein it is sta:ted, "It is an 

admitted position that the applicants were recruited 

in the pay scale of Rs 3,000 - 4,500 and that they 

have put in long years of service thereafter, they 

deserve to be considered for the grant of the scale 

of Rs 4,500 - 5,700/-" would clearly mean that the 

primary requirement for deriving the benefit of the 

time bound promotion in the aforesaid scale of Rs 

4, 500 - 5, 700/- is recruitment in the grade of Rs 

3, 000/- - 4, 500/- . Thus, when the Tribunal meant 

'seniors' should also be extended the benefit, it 

meant only seniors recruited in the same stream of 

OMO and not those seniors who were initially 

recruited as ADMOs and who have already availed of 

two Time bound Promotions. Thus the claim of the 

applicants is totally unjustified and cannot be 

acceptable. 

22. In view of the above, reply to the question of 

law as reflected in para 1 above is in negative and 

the O.A. is therefore dismissed. 

23. No order as to costs. 
I 

• 
~7?~. 

Member (J) Member (A) 

/pc/ 


